
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 48/2025 

IN 

ORIGINAL APPLICATION NO. 280/2025 

 

IN THE MATTER OF: 

 

MOKSHI BHARDWAJ                                                 …..APPLICANT 

 

VERSUS 

 

UNION OF INDIA & ORS.                                   .…RESPONDENTS 
 

INDEX 

 

S. 

NO 

PARTICULARS PAGE NO.  

1.  RESPONSE ON BEHALF OF THE RESPONDENT NO. 5, 
UTTAR PRADESH POLLUTION CONTROL BOARD IN 
COMPLIANCE OF THE ORDER DT. 29.08.2025 PASSED BY 
THE HON’BLE NATIONAL GREEN TRIBUNAL 
 

 

2.  COPIES OF THE SAID CAQM LETTERS DATED 14.10.2024 
AND 21.10.2024 ARE BEING ANNEXED HEREWITH AS 
ANNEXURE- 1 
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3.  A COPY OF THE SAID INSPECTION REPORT DATED 
23.10.2024 IS BEING ANNEXED HEREWITH AS 
ANNEXURE–2 
 

 

4.  A COPY OF THE SAID SHOW CAUSE NOTICE  DATED 
06.12.2024  IS BEING ANNEXED HEREWITH AS 
ANNEXURE-3 

 

 

5.  A COPY OF THE INSPECTION REPORT DATED 07.01.2025 
IS BEING ANNEXED HEREWITH AS ANNEXURE-4 

 

 

6.  A COPY OF THE SAID UPPCB LETTER DATED 27.02.2025 
ALONG WITH THE CAQM ORDER DATED 01.01.2025 IS 
BEING ANNEXED HEREWITH AS ANNEXURE-5 

 

 

7.  A COPY OF THE SAID ORDER DATED 28.07.2025 IS 
BEING ANNEXED HEREWITH AS ANNEXURE-6 

 

 

8.  A COPY OF THE SAID SELF-AUDIT REPORT DATED 
22.09.2025 IS BEING ANNEXED HEREWITH AS 
ANNEXURE-7 

 

 

9.  PHOTOGRAPHS TAKEN DURING THE SAID INSPECTION 
DATED 23.09.2025 ARE BEING ANNEXED HEREWITH AS 
ANNEXURE- 8 

 

 

10.  A COPY OF THE SAID SHOW CAUSE NOTICE DATED 
19.08.2025, IS BEING ANNEXED HEREWITH AS 
ANNEXURE-9 
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11.  A COPY OF THE SAID REPLY DATED 27.09.2025 ALONG 

WITH THE SELF- DECLARATION IS BEING ANNEXED 
HEREWITH AS ANNEXURE- 10 

 

 

12.  A COPY OF THE SAID REPORT DATED 12.12.2025 AND 
PHOTOGRAPHS OF THE INSPECTION ARE BEING 
ANNEXED HEREWITH AS ANNEXURE-11 

 

 

13.  A COPY OF THE SAID JUDGMENT DATED 04.08.2025 IS 
BEING ANNEXED HEREWITH AS ANNEXURE-12.  

 

 

 

 

THROUGH COUNSEL 
 
 

 
 

 
BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR STATE OF U.P. 
EMAIL- bhanwar09jadon@gmail.com 

Ph: 9639286572 
DATE: 17.12.2025 
PLACE: NOIDA 
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F. No. 1801 5 I Ol I 2022-MERD-Vo1- wf rcaff16 Date: 1"t Janua ry, 2025
ORDER

Sub: Standard Schedule for Environmental Compensation (EC) Charges
in Closure Directions/Sealing orders issued by the Commission

Environmental Compensation (EC) Charges are levied by concerned
Pollution Control Boards/Committee on polluting units in Delhi NCR where
Closure Directions are issued by the Commission for gross violations of extant
Rules, Directions, Orders, Guidelines, etc.

Hon'ble NGT vide its order dated 28.08.2019 in OA No. 593 of 2Ol7
directed, inter-alia, to adhere to EC charges contained in the said order for
violations in Industrial units and construction activities, amongst others,
during the periods under Graded Response Action Plan (GRAP).

The Commission had issued a comprehensive standard schedule vide
letter dated 06.02.2024 towards state-wise & sector-wise uniformity in
imposition of EC charges across entire NCR for violation(s) observed in
Industrial'sector, Diesel Generator (DG) Sets and Construction & Demolition
projects/activities, pursuant to inspections by the flying squads deputed by
the Commission.

Taking note of the [{on'ble NGT's directives as above, the Commission
deliberated the matter in its meeting held on 27.12.2024 and apqroved a
revised standard schedule for Industrial sector, Diesel Generator (DG) Sets
and Construction & Demolition projects/activities where Closure Direction of
the Commission is issued for gross violation(s) of extant Rules, Directions,
Orders, Guidelines, etc. The comprehensive standard schedule of EC charges,
as approved by the Commission, is annexed.

The NCR State Pollution Control Boards/ Delhi Pollution Control
Committee shall henceforth take cognizance of the annexed Standard
Schedule while imposing EC in cases where Closure Directions, show cause

r
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notices and related orders have been issued by the Commission. In case there
are other agencies also empowered/authorized to leiry EC in case of violations
observed/Closure Directions issued by the Commission, they may also be

appropriately directed to follow the Standard Schedule annexed with this
order.

This schedule shall be applicable for closure directions, show cause
notices and related orders issued henceforth.

Encl: As above

To
1. Member Secretary, Delhi Pollution Control Committee
2. Member Secretary, Haryana State Pollution Control Board
3. Member Secretary, Rajasthan State Pollution Control Board
4. Member Secretary, Uttar Pradesh Pollution Control Board
5. i"".hairperson, New Delhi Municipal Corporation
6. Commissioner, Municipal Corporation of Delhi
7. CEO, Delhi Cantonment Board, New Delhi
8. CEO, NOIDA
9. CEO, Greater NOIDA
10. CEO, Yamuna Expressway Industrial Development Authority (YEIDA)
1 1. Chairman, Ghaziabad Development Authority
L2. CF|O, FMDA, Faridabad
13. CEO GMDA, Gurugram
14. Director, Town and Country Planning Agency, Haryana

Copy for information & necessary action to:

i. Principal Secretary, Environment & Forest, Delhi
ii. Additional Chief Secretary, Environment, Forest & Wildlife Department,

Haryana
iii. Principal Secretary, Environment Department, Rajasthan
iv. Additional Chief Secretary, Environment, Forest & Climate Changr:,

Uttar Pradesh
v. Chairman, Haryana State Pollution Control Board
vi. Chairman, Rajasthan State Pollution Control Board
vii. Chairman, Uttar Pradesh Pollution Control Board
viii. Chairman, Delhi Pollution Control Committee

17 A Eiftrfr, Eil-.nf,{ qrqm rrfi (gs.ff.S. RRI[), ?til¤fu qrrf, qf,¤m-110001
17th Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
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Annentre to Order tto. F. .l[o. l BO 15/ 0 / 2022-MERD-Vo|-IV d"ated 0 7 . 0 7 .202 5

Standard Schedule for EC Charses in Closure Directions issued bv CAOM

(If Industrial Sector
1. Industries operating without or with an invalid CTE I CT.O

(Applicable to Red, Orange and Green category of industriesl
Standard Formula for imposition of EC

Environment Compensation (EC) = PI x N x R x S x LF' where;
PI - Pollution Index of the Sector
N - No. of Days of violation (since the day the unit has been established to

be in violation till the date of closure of operations)
R - A Factor in Rs. - (Rs. 300 for this Category of violations)
S - Factor for Scale of Operation
LIr - Location Factor for the industry

2. Industries operating with unapproved fuels
(Applicable only to Red and Orange category of industriesf
Standard Formula for imposition of EC

Environment Compensation (EC) = PI x N x R x S x LF where;
PI - Pollution Index <lf the Sector
N - No. of Days of violation (since the day the unit has been established to

be in violation, till the date of closure of operations)
R - A Factor in Rs. - (Rs. 300 for this Category of violations)
S - Factor for Scale of Operation
LF - Location Factor for the industry

3. Industries operating with inadequate / ineffective pollution control
measures and / or not adhering to prescribed emission standards for the
particular process / industrial application
(Applicable only to Red and Orange category of industriesf
Standard Formula for imposition of EC
Environment Compensation (EC) = PI x N x R x S x LF where;
PI - Pollution Index of the Sector
N - No. of Days of violation (since the day the unit has been established to

be in violation, till the date of closure of operations)
R - A Factor in lRs. - (Rs. 250 for this Category of violations)
S - Factor for Scale of Operation
LF - Location Factor for the industry

4. Any other violation of Directions of CAQM / conditions of CTO etc.
(Applicable only to Red and Orange category of industriesf
Standard Formula for imposition of EC
Environment Compensation (trC) - PI x N x R x S *rl,r.

PI Pollution Index of the sector W

where;

Page 1 of 3
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Artrtentre to Order /To. Ii. ,l[o. 1801 5/ 01/ 2022-MERD'Vo| -N dated 07.07.2025

N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of operations)

R - A Factor in Rs. - (Rs. 100 for this Category of violations)
S - Factor for Scale of Operation
LF - Location Factor for the industry

(IIf Violations of Direction / Regulations on DG sets
Rate of EC charges for each DG set for each day of violation

Rs. 7,500 for DG Sets between 20 - 125 kW capacity
Rs. 15,000 for DG Sets > 125 kW but < 8O0 kW capacity
Rs. 25,000 for DG Sets of 8O0 kW or higher capacity

Total EC applicable per DG set: Rate for each day x N
{N No. of Days of violation}

(IIf) Construction & Demolition Proiects / activities
1. Non-registration on the web-portal of the concerned SPCB / DPCC

Rs. 1,20,000 for projects with total area construction < 20,000 sq. mtr
Rs. 2,40,000 for projects with total area construction > 20,000 sq. mtr.

2. Self-audit reports not uploaded on the web portal and / or video fencing of
the project boundary not being carried out (only if project is registered on
web portal)

Rs. 2O,O0O for projects with total area construction < 20,OOO sq. mtr.
Rs. 40,000 for projects with total area construction > 20,000 sq. mtr.

3. Non-deployment of prescribed no. of anti-smog guns
Rs. 7,500 per day for each anti-smog gun not deployed at the site x N

{N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of activities))

4. Ineffective dust mitigation measures (with respect to provision of wind
brakers / dust screens / covering of construction materials and debris etc.|

Rs. 7,500 per day for plot area < 500 sq. mtr. x N
Rs. 15,000 per day for plot area > 500 & upto 20,000 sq. mtr. x N
Rs. 30,000 per day for plot area > 20,000 sq. mtr. x N

{N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of activities))

5. Transportation of materials / C&D waste in uncovered vehicles

Rs. 7,500 for each vehicle on each such occasion

ry Page 2 of 3
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Annexure to Order no. F. No. 18O15/01/2022-MERD-Vo|-IV riated 01.01.2025

Note:
A. The above noted standard schedule for EC rates would be applicable on

all such occasions, other than periods under the Graded Response
Action Plan (GRAP).

B. For violations obsenred during the periods of restri,ctions imposed
under GRAP, the rates for EC shall be doubled, (except for cases under
'C'below|.

C. For violations obsenred during the periods of restrictions imposed
under GRAP in respect of Industrial sector and; Construction sites
having plot area more than 2O,OOO Sqm, the EC charges to be levied as
stipulated in Hon'ble NGT's order dated 2A.OA.2OL9 in OA
No.593/2OL7. For violations observed in construction sites having plot
area equal to or less than 2O,OOO Sqm during the periods under GRAP,
rates for EC shall be applicable as per 'B' above.

D. The EC charges to be levied in case of repeated gross violations by an
entity, whereby a closure direction has been issued more than once by
the Commission, shall also be doubled in such cases, if the repeat
violation is during the periods other than GRAP. If the repeat violation
is obserwed during the period under GRAP, the EC shall be applicable as
per'Bt or tC' above, as may be the case.

)

%4
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